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GUJARAT ACT NOQ. XVI OF {362—An Acl to provide for the continuance for a

further period of eight years, of reservation of seats for wormen and for the Sched-

uled Castes and Scheduled Tribes in lecal authorities in the Siale of Gujarat and

for that purpose further to amend the laws relaling to such local authurllms

The following Act of

302—304

the ¢ ll_]dldf L v!rh! timc‘ having  hieen assented to by
the Governor on the 186h July 1062, is lwu'h\ published for veneral mforination.

M. G. MONANTI,
Secretary o the Government of Gujarat

Legal Departiment.
GUJARAT ACT NO. XVI QF 1962

{First published, after having received the assent of the Governor in
the * Gujarat Governmont Gazetfe ” on the 25th July [662)

An Act to provide for the continnance for a further period of eight years,
of reservation of seuts for women and for the Scheduled Castes and
Scheduled Tribes in local authorities in the State of Gujarat and
for that purpose further 1o amend the laws relating to such
focal authoritics.

It is hereby enacted in the Thirteenth Year of the Republic of India, as follows:—

1. () This Act may be ealled the Gtujarat Local Authorities Taws (Amend- Short tit
ment) Act, 19862.

and com
509 cement,
A -t

IV~Extra-46 {Mono)
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ons of

303 CUT. GOV GAZ, BXL, JULY 25 1062 [ SRAVANA 3, 1881 [ Pavr IV

(23 1t slall come into foree at once.

A 1lch 01" tho laws specifind in the second cohunn of the Schedule shall he

amended 2l shall be deemed alwoyvs to have heen amended with effcet on and

elating (tom the 25th .Tammy o2 in the manner, and to the extent, speeified against
doans gt in tho third column therout.

o,

anil
don of
1 acki-

3. () Nothing in this Aet shall affect the vight of any councillor or member
clected, sclested, dppnmiml or novtinated to fill any seat resorved for women

cenand and oy Scheduled Casres or Schednled Tribes o continue a5 o councillur ov

dane,

booef
il M.
1962,

menter of 2 local anthority duving vhe vernn of the office for which he was duly
elecrod, selected, appointed or nominated before this Act  comes into {oree.

(2) Any action taken ox any thing dene before the commencement of this
Act, which bt Loy provisions of this JAet, wonld Lave heen mwvalid, shall be
valtd as il the provisions of this Act had been n force  whon such action was
taken or thing dome,

& The Gjavat Loeal  Awthorities  Laws (Amendment) Ordinance, 1962 isGuj.
hereby repezled and the provisions of sections 7 and 23 of the Bombay vam]o

1[[
Clanses Ak, 1801 shall appdy 1o suelt tepeal as it that Ordinancs vere an on- Uf
actment. 1,96;"
SCIEDULIS %’0(];';
1904,
{br’c seelion 2)
;}L;a'[ﬁ_l Shorl title Txtent of amendment
Numiber
1 2 3

?_ a'-) _.-Bm-ﬂj Wy Dbmft \Inm{ ipal Aet,) |
1501 {Bom. III of 1901); and

(¢4)  that Act #5 in foree in the Saura-
ahtra area of the Btate of Gujarat M sub-section (7Y of seetion 11, in
by virtue of the Stare of Saura-|  clause (@), for the words “rwelve
shtra (Application of Centyal and | years” the words “‘Uwenty years”
Bombay Acts) Ordinance, 19481 shall Le substituled.

(San, Ord, XXV of 1948).

A

2 Bombay Loeal DBoards Act, 1923 In section 6A ag also in the marginal
(Bom. VI of 1923). nole to that '«m’rum for ihe words
“twelve years” tho words “lwenly

vears”  shall be substituted.
3 (i) DBombay Munieipal Boroughs Act,)
1925 (Bom. XVIII of 1925); (md

(z7) that Act as in force in the Saura-
shtra area of the State of Gujavat yIn snb-scction (7) of seetion 10, in
by vivtue of the State of Saurash-{  clouse (d), for the words “‘twelve
tra (Application of Central and!  years” the words “twenty years”
Bombay Acts) Ordinance, 1943 |  shall be substituted.

(Sau, Ord. XXV of 1948).
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Serial Sihort title
Nuwher
i _ 2

25, 1962 [ SRAVANA 3, 184 304

Extent of amendment

3

4 Bombay Mwunicipal  DBoroughs Act,
1923 ( Bom., XVIII of 1925} as in
force in the Kutels ares of the State
of Gujarat by virtue of the Part ©
Brates Laws  Act, 1950 (XXX of
1950).

3 Bombay Provineial  Munieipal Corpo-
rabions Act, 1989 (Bony, TIX ot 1919),

6 DBombay Village Panchavats
1958 (BDom. IIT of 1459).

Aot

¥

In sub-scetion (I4) of section 10, for
the words “twelve  years” the
words “lwenty years” shall  be

substituted.

In section 5, in the second proviso,
for the portion beginning with the
words “for the purpose” and ending

with the words  “so held”, the
following  shall  bs  substituted,

namely :—

“for the purpose of any gencral
election held before the expiration
of the period for the time heing
spocified in arricle 334 of the
Constitution of India, and for Dy-
elections (if any) before the next
genoral election after the expira-
tion of such poriod, so held.”

In sub-gection (2) of section 10, for
the words  “twelve  yoars’” ihe
words  “twenty years” shall  be
substituted,
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PART 1V

Acts of the Gujarai Legistature and Ordinances promulgaled and
: Regulatlous made by the Governor.

—————— —— e

- The fullowmg Act of the Gujarat Legislature having been assented to by the
Governor on the st September, 1980 is hereby published for general information.

- ‘ N B, PATEL,
Secretary to the Government of Gujarat, .
Legal Department.

GUJARAT ACT NO. 13 OF 1980.

{First published after having received the assent of the Governor in the. “Gujarat
QGovernment Gazette” on the. 3rd S_eptember, 1980;. '

An Act to provide for the continuance for a period of ten years, of reservation of
seats for. women and for the Scheduled Castes and the Scheduled Tribes
in ceriain local authorities in the State of Gujarat and ‘for that purpose
to amend the ]aws relating fo such local authorities

It is hereby enacted in the Thirty-first Year of the Republic of India as
follows: — : .

. () This Act may be called the Gujarat Local Authorities Laws Mhord tile

(Amendmen:; Act, 1980. ' _ C snd emue

(2) It shall be deemed to have come into force on the 29th April, 1980.

30-1
_I\?-;Fﬂra—ﬁ"! . -
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oarmo;:ﬁ:;t 2. I the ‘1 anbay Provincial Municipal Corporauons Act, 1949, in secuonﬁg?
of Bom, le5 i sub-section 4), for the words “thirty years” the words ° forly years” shall ygg9,

of 1949, be and shali be m:emed always to hsve been substituted.

of spotion 6 .
of Guj. 34 of the words “thirty years” the words” “forty years” shall be and shall .be deemed 1984,

o6t always to have been substituted.

Amandmont 3 In the bujdrat Mumctpahncs Act, 1963 in secuon 6, in su'b'tseémn {4, for G“!f

r;’:fz‘:?k;f 4. Any action taken or anything done in relation fo the reservauou ‘of seats Bom.

and  thingsfor women and for the Scheduled Castes and the Scheduled Tribes in"a municipal T

-Aone, corporation under the Bombay Provincial Muaicipal Corporations Act, 1949 or a Guj.
mumicipality under the Gujarat Municipalities Acl, 1963 after.the 25th Jaouary, “;';6;_’
1980 and before the commencement of the Gujarat Local Authorities Laws Guj.
fAmendment) Qrdinance, 1980, shall be deemed to have been validly taken or?2 of
done in accordance with law, as if, the Bombay Provincial Municipal Corpora- 1980,
tions Act, 1949, or, as the case may be, the Gujarat Municipalities Act, 1963°
had been in force as amended by this Act at all material times when such
action was taken or thing was done and accordingly no such action or thing
shall be called in question in any court of law on the ground that there was no
provision for the reservation of seats for women and for the Scheduled Castes
and the Scheduled Tribes in those Acts, at the material time.

" Bopeal and 5. (I) The Gujarat Local Authorities Laws (Second Amendment} Ordinance, Guj.
aaving. 1980 is hereby repealed. _ _ _ ?Qdo;
' 1980,

"(2) Notwithstanding such repeal, anything dome or any action taken under po., -
the Bombay Provincial Municipal Corporations Act, 1949 as amended by the Lgigc
said Ordinance or, as the case may be, the Gujarat Mumclpahhes Act, 1963 as quj.
amended by the said Ordinance shall be deemed to have been done or taker 34 of

' . 1984,
~ under the Bombay Act or the Gujarat Act, as amended by this Act. oot

PRINTED AT THE QOVEANMENT CENTRAL PAESS, OANDHINAGAR
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The fol,lowmg Act of the. Gujarat Leglslature havmg been assented to by the

' Governor on the 28th June, 1990-is hereby published for general information.
: C R M. BIEHTA

o Seeretary to the Government of Gu]arat

o o - . Legal Department

o GUJARA‘I‘ACTNO.SOFIM R
o (F‘nst publlshed after havmgs received the assert of the Govemor in the
"‘Gu:amt Govermnem Gazetre" on the 29th June. 1990) :

"AN ACT

w?’mforthemmforapmodoftmng’ Off .

of sealy for women and: for the Scheduled Castes and the Scﬁe&ded
TnbesmoertamlcoalauthoMeesmtkeSmoquJam
' andforthatpurpmtoamendtkelawsfehtw

Tt is hereby enaoted in. the Forby-ﬁmt Yea.r of the Repubhe of In(ha a8
follows*— ' .

1. (}) Thm A.ct may be . called t.he anamt Looal Aut.hontlea Iaws
(Amendment.) -Adt, 1990 - .

(2) T sha.ll be deemed to havs come mto foree on tlm 13{:11 Apnl 1990
L 81 . o
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g), for.tho: words “fotty years”, ho. “fift;
depmed always to. have. boen substituted..

"-'(4} fort-ho wordq’“foﬁ,y_ _
‘bo-deomed- alwaya to. liave

Corpoiations {Act,-1949 4w amended by’ 18X of -
Al y; bo, the- Guimb Hﬂmmpalltma_ Am,’ - N
5000188 ' ~“Ordinanoe shall bo deemed-t6- havo boen - of 1084, -
..._-dlt:lne Aor taken under tho Bombay Aot or: the Gujarat. Act, a8 &mon'tled by Philiaty:
this ct o |
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Acts of the Gujarat Legisiature and Ordinances promulgated
and regniations made by the Governor,

The following Act of the Gujarat [.egislature, having been assented to by the
Governor on the 23rd March, 2005 is hereby published for general information.

5. S. PARMAR,

Secretary 1o the Government of Gujarat,
Legislative and Parliamentary Aflairs Department.

-

GUJARA'T ACT NO. 17 OF 2005.

{First published, after having received the assent of the Govemor in the
"Cuyjarat Government Gavette", on the 23rd March, 2005).

AN ACT

further to amend the Bombay Provincial Municipal Corporations Act, 1949,
the Gujarat Municipalities Act, 1963 and
the Gujarat Panchayats Act, 1993

It 1s hereby cnacted in the Fifty-sixth Year of the Republic of India s
follows:- '

l. (1) This Act may be called the Gujarat Local Authorities Laws gy tite
{Amendmeni) Act, 2005. and
‘ commence-
(2) It shall come into force on such date as the State Government may, ment.
by notification in the Official Gazette, appoint.

V-Ex-17-1 17-1
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Amendment 2. In the Bombay Provincial Municipal Corporations Act, 1949, in  Bom.LIX
of section 10 section 10, in sub-section (1), after clause (i), the following clausc shall be ~ ©f 1949
of BomLIX of  pserted, namely:-

1949,

"(j¥has more than two children:

Provided that a person having more than two children -
on the date of commencement of the Gujarat Local
Authorities Laws (Amendment) Act, 2005 (hereinafter in  Gul. 17 of

) " w2005,

this clause referred to as "the date of such commencement™),
shall not be disqualified under this clause so long as the
number of children he had on the date of such
commencement does not increasc:

Provided further that a child or more than one child
born in a single delivery within the period of one vear from
the date of such commencement shall not be taken into
consideration for the purpose of disqualification under this
clause.

Explanation — For the purpose of this clause,-

(1) where a couplc has only one child on or after
the date of such commencement, any number of
children born out of single subsequent delivery Shall
be deemed to be one entity;

(i1} 'child’" does wot include an adopicd child or
childrern."
Amt.:mhnmt‘ of 3, Inthe x'l:j( wrat Voo i alities ‘3"' 1963 3, i sgoiion in suh-scction feuj 34 of
section H of (1), after clause (g), the following clausc shall be inser ted, namely - £964.
suj. 34 of 1964,
"(h} who has morc than two children:
Provided that a person having more than two children
on the datc of commencement of the Gujarat Local CuiiT of
uj.17 o

Authoritics Laws (Amendment} Act, 2005 (hercinafter in 5.
this clause referred to as "the date of such commencement"),
shall not be disqualified under this clause, so long as the

. | :
aumber of children he had on the date of ench

commencement does not imcrease:

Provided further that a child or more than one child
born in a single delivery within the period of one year from
the date of such commencement shall not be takeun into



Guij. 18 of
1993,

PART-1V]

4,

GUJARAT GOVERNMENT GAZETTE EX-23-3-2005

consideration for the purposc of disqualification under this
clause.

Explanation — For the purpose of this clause,-

1) where a couple has only one child on or after
the date of snch commencement, any number of
children bom out of single subsequent delivery shall
be deemcd to be one entity;

(11) ‘child' does not includc_an adopted child or
chaldren.".

In the Guyarat Panchayats Act, 1993, in section 34, n sub-section

(1), after clausc (1), the following clause shalf be inserted, namely:-

Guj. 17 of
2005.

"(m) has more than two children:

Provided that a person having more than two children
on the date of commencement of the Gujarat Local
Authorities Laws {(Amendment) Act, 2005 (hereinafter n
this clause referred to as "the date of such commencement™),
shall not be disqualified under this clause so long as the
nunber of children he had on the date of such
commencement does not increasc: '

Provided further that a child or more than onc child
ooini in a single delivery within the period of onc year froim
the date of such commencement shall not be taken into
consideration for the purposc of disqualification under this
clause,

Explanation,— For the purpose of this clause,-

(1) where a coupte has only one child on or after
the date of such commencement, any number of
children born out of single subsequent delivery shall
be deemed to be one entity;

(1) 'chilid' does not inctude an adopted child or

children "

GOVERNMENT CENTRAL PRESS, GANDHINAGAR

Amendment of
section 30 of
Guj. 18 of
1993,
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